Hargana Gouernment Gazette

EXTRAORDINARY
Published by Authority

© Govt. of Haryana
30-2021/Ext.] CHANDIGARH, SUNDAY, FEBRUARY 28, 2021 (PHALGUNA 9, 1942 SAKA)

HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 28th February, 2021
No. 01-HLA of 2021/6/4193.— The Haryana Rural Development (Amendment) Bill, 2021,

is hereby published for general information under proviso to Rule 128 of the Rules of Procedure
and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 01- HLA of 2021

THE HARYANA RURAL DEVELOPMENT (AMENDMENT) BILL, 2021
A
BILL
further to amend the Haryana Rural Development Act, 1986.

Be it enacted by the Legislature of the State of Haryana in the Seventy-second Year of the
Republic of India as follows:-
1. (1)  This Act may be called the Haryana Rural Development (Amendment) Act, 2021. Short title and

(2) It shall be deemed to have come into force with effect from the 3rd April, 1987. commencement

2. After sub-section (5) of section 6 of the Haryana Rural Development Act, 1986, the following ~Amendment of

sub-section shall be inserted, namely:- ;;;;;ng,zzt 6 of

“(5A) The Fund may also be utilized by the Board for payment of pension and 1986.
other consequential retiral benefits to the employees of the Board.”.
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STATEMENT OF OBJECTS AND REASONS

Pursuant to the decision taken by Haryana Bureau of Public Enterprises (Finance Department) on 26.06.1992
for introduction of Pension Scheme and to comply with the orders dated 08.07.2016 passed by the Hon’ble Punjab and
Haryana High Court in C.W.P. No. 3969 of 2012, it is necessary to make an enabling provision in the Haryana Rural
Development Act, 1986 to provide pension and consequential retiral benefit to the employees of Haryana Rural
Development Fund Administration Board with retrospective effect w.e.f. 3rd April, 1987.

Hence, this Bill.

DUSHYANT CHAUTALA,
Deputy Chief Minister,
Haryana.

Chandiarh: R. K. NANDAL,
The 28th February, 2021. Secretary.
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